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THE ‘PUBLIC PREMISES (EVICTION OF UNAUTHORISED

OCCUPANTS) AMENDMENT ACT, 1984

No: 35 or 1984

[26th May, 1984]

An Act further to amend the Pubhc Premises (Ev1ct1on of

Unauthorised Occupants) Act, 1971.

BE it enacted by Parhament in the r'Ijhlrty, -fifth Year of the
Republic of India as follows:—

.1, (1) This Act may be called the Public Premlses (Ev1ct10n of
Unauthorised Occupants) Amendment Act, 1984.

(2) It shall come into force on such date as the Central G‘overnmeht';

may, by notification in the Official Gazette, appoint and different dates
may be appomted for different prov1s1ons of this Act.

2. In section HA of the Public Premlses : (Evt(,tlon ot Unauthorised

Occupants) Act 1971 (herelnafter referred to as the pr1nc1pal Act—

o~

(a) in sup-section (1), clause (a) for the words “other

- structure or fixture”, the Words “any movable or 1mmovab1e stiuc-

ture or fixture” shall be substltuted

(b) for sub-section (2) the following sub-sections shall be

substituted, namely:—

“(2) Where any building or other 1mmovab1e structure or
fixture has been erected, . placed or raised on any public

premises in contraventlon of the provisions of sub-section (1),

the estate officer may serve upon the person erecting such

40 0f 1971.

building or other structure or fixture a notice requiring him -

either to rembve, or to show cause why he shall not remove
guch building or other structure or fixture from the public
premises within such period, not being less than seven days, as

he may specify in the notice; and on the omission or refusal

of such person either to show cause, or to remove such build-

ing or other structure or fixture from the public premises, or . ',

where the cause shown is not, in the opinion of the -estate |

officer, sufficient, the estate officer may, by order, remove or

-eause to be removed the building or other structure or fixture

from the public premises and recover the cost of such removal
from the person- aforesaid as an arrear of land revenue.

1 All the Prﬂ\nsmn of this Acf shall com~ intn fnrce nn 1 3th N"\vem'her 1984 Vide N’\t]—
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(3) Where any movable . structure or- fixture has heen
‘erected, placed or raised, or any goods have been displayed or
" spread, or any cattle or other animal has been brought or kept,

on any public premises, in ‘contravention of the provisions of -

sub-section ‘(1) by any person, the -estate officer may, by ordar,
remove or cause to be removed without notice, such structure,
fixture, goods, cattle or other animal, as the case may .be, from

the pubhc -premises and recovetr the cost of such removal from

such person as.an arrear of land revenue.”

3 In section 5B of the principal Act, in sub-sectlon 1) ,—

(a) in the openlng paragraph, the words, brackets and ﬁgure
“ mnot being less than 'seven days, or more than fifteen days, from the

‘ date of pubhcatlon of the order under - sub—s“ctlon (3) » shall be
. oxmtted : -

(b) in the proviso, after the words “by means of a notice” the
words “of not less than seven days” ghall be inserted. .

4, After section 5B of the principal Act, the followmg section ‘shall
" be mserted namely:— : . '

“5C. (1) It shall be lawful for the estate officer, at any time,

before or after making an order of ‘demolition under section 5B, to

make an order -directing the sealing of such erection or work or of

the public premises in which such erectiorr or work has been com- "

~menced or is being carried on or has been completed in such manner
as may be prescribed, for the purpose of carrying out the provisions

ot this Act, or for preventing any dlspute as to the nature and
: extent of .such erection or work."

’ (2) Where any erec'mon or work or any premises in whlch any‘
. erection. or work is bemg carried on has, or bave been sealed, the
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estate officer may, for the purpose of demolishing such erection or o

work in accordanc‘e with the provisions of this Act, order such seal, |

to be removed.

t
T

3) No person shall remove such seal except-— |

(#) under an order made by the estate officer undar sub-
section (2); or

(b) under an order of the appellate oﬂicer made i.a an
appeal under thxs Act.”,

5 In sectlon 9 of the principal Act‘—-—

(a) in sub-section (1), after the words, figure and letter “or
section 5B”, the words, ﬁgure and letter “or section 5C” shall be

inserted;

(b) in sub-sectlon @)— |

(i) in clause (a), the word “and” at the end shall be omitied; :

. (i) in clause (b), the word “and” shall be inserted at the
end; o : : _
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namely —

“(c) in the case of an appeal from an order wunder
‘section .5C, w1thln twelve days from the date of such order:”.

6 In sect1on 11 of the principal Act-— _
. (a) sub-sections (1) and ' (2) shall be renumbered as sub-

sections (2) and (3) thereof respectlvely, and before sub-section®
(2) as so renumbered, the followmg sub-section shalL be inserted, .

namely —

~ “(1) If any person unlawfully occupies any public premises,
he shall be punishable with simple imprisonment for a ierm
“which may exterid to six months, or with fine which may
extend to fxve thousa.nd rupees, or with both:

Provided that a person who, havmg been 1awfu11y in oceu-
pation of any public premises by virtue of any authority

(i) after clause (b) the followlng clause shall be inserted,
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(whether by way of grant, allotment or by any other mode

whatsoever) continues to be in occupation of such premises after
such authorlty has ceased to be va11d shall not be . guﬂty of
such offence.”

" (b) in sub-sectlon (2) as so renumbered for the words “0139 -

; thousand rupees”, the words “five thousand rupees” shall be subst1-
‘ 'tuted : : -

(c) in  sub-sectibn (3) - as so renurnbered for the word,

- brackets and figure “sub-section (1)”, the word, brackets and figure

“sub-section (2)” shall be substltuted.

1. After sectlon 11 of the prlnc1pa1 Act the followmg sec’uon shall
be’ mserted namely ; —

"llA. The Code of C’r1m1na1 Procedure, 1973, shall apply to an
offenice under section 11 ag if 1t were g, cogmzable offence—

(i) for the purposes of 1nvest1gatlon of such offence and.

(id) for the purposes of matters, other than—
(1) matters referred to.in section 42 of that“Code -and

(2) arrést of a person except on the complamt of, or
“upon mformatmn received from,—

2 of 1074,

(a) a (:roup A officer as may be appointed by the ._ |

“Central Government, in the case of an offence in rela—‘ ‘

tion to the public premises spemﬁed in sub-caluse (1)
of clause (€) of sectlon 2

(b)) an officer equ1va1ent ‘to the rank of a Group A
“officer of the Central Government or where it is "not
possible to spec1fy an  officer of such equlvalent rank,
such executive .officer as may be appointed by the
statutory authorlty in the case of an offence in relation

to the public premises specified in sub-clause (2) of k

clause (e) of section 2;
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(¢) such Deputy Commlssmner in the case of an
offence in relation to the public' premises bélongmg to
the Mummpal Corporatlon of Delhi, as may be appoint-
“ed- by the Admmxstrator of the Union - terrltory of’
Delhi; ; S

(d) the Secretary, New Delhi Mun101pal Commlt-
tee, in the case of an offence in relation to the publie
premises belonging : to ‘the - New Delhi Municipal. Com-
mittee,

(e) the Secretary of a notified area comm1ttee in
- the case of an offence in relation to the public premises
"belonging fo -that committee; i

() such Director, in the case of an offence in rela- -
‘tion to the public premises belonging to the Delhi
Development Authority, as may be appointed b the
Administrator- of “the- Umon territory of ‘Delhi.”. Y

8. In sectlon 13 of the pnnc1pa1 Ac:t in sub-section (1A4), after the Amemi,‘ '
word, brackets: and figure “sub-section (2)”, the words, brackets and ment 0

"
ﬁgure “or sub—sectlon (3) » ghall be mserted R .SICSC.mn '

B X In seetlon 15 -of- the principal - Act, after clause (¢), the follow1ng'~ Amend-

A clause- shall beinserted, namely — o - B ment of

section 15,

AR AR

o (ce) the seahng of any erectlon or Work or of any- pubhc pre-
m!ses under section 5C, or”. .

10..In sub—sectlon {2) of- seo’uon 18 of the p;mnc1pa1 Act after claUSe‘ . Amend-
(e) ‘the followmg clause. shall ‘e 1nserted namely:— , ment of

. . section 18:
“(ee) the manner in: whlch the- sealing ‘of any eréction or work: '

or-of any public premlses shall be made under sub—sectmn (1) o;ﬁ
sectwn 5C;”.
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